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Standard Operating Procedure (SOP) For Digital

Preservation
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The Subcommittee presented the SOP
for scanning and digitization before the
Chairperson of e-Committee, Dr Justice
Dhananjaya Y Chandrachud. Earlier, the
Sub-Committee consisting of judges
and domain experts constituted for pre-
paring a Standard Operating Procedure
(SOP) for scanning, storage, retrieval,
digitization and preservation of legacy
data of the judicial domain. A working
group formed by the Chairperson, e-
Committee including experts of CDAC
and NIC to the

prepare Digital
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Preservation SOP and technical imple-
mentation plan for the entire Courts of

the country.

Approximately 2700 crore documents
will be digitized in the next five years
that will include legacy records. Draft
SOP for Scanning and Digitization pre-
pared, and it is under the consideration
of the Sub-Committee. It will also be the
base for paperless and digital court pro-
jects to be implemented in future. The
draft SOP circulated to all High Courts
for their views and suggestions on 15th
April 2021



eCommittee Trains 4006 Advocate Master Trainers
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The third phase of the advocate Master
trainer programme conducted in coordina-
tion with all the state Judicial academy saw
a overwhelming response. In the said pro-
gramme 4006 Advocate master trainers (as
of 31.03.2021). covering all High court/ Dis-
trict court/ Taluk level Bar Associations

were ftrained. In many states the said
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programme was inaugurated by the the
computer committee Chairperson of the re-
spective High courts and their proactive
participation and address boosted the mo-
rale of the trainee advocates. The feedback
received for the said programme was also

very encouraging.



Feedback from Advocate Master Trainers for ECT 003-2021

In connection with the Advocate master trainers programme ( ECT 003-2021) the
following feedback was received from 2651 Advocate Master Trainer:

e Among Trained Advocates 78.6% with District Court Practice

e 19.3 % with both High Court & District court Practice;

e 2.1 % with High Court Practice

e 92.6% of the Advocate trained are confident to be trainers.

e Feedback rating from the Advocate Master Trainers;

e 42.6 % have rated the training as Outstanding; 46.5 % have rated the training

as Good; 10.2 % have rated the training as Satisfactory.

e Thus 99.3 % positive response recorded from Advocate Master Trainers.
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